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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

LA 4
0. A, 993/95; , : Dt. of Pecisien : 11212-97,
E. Nabi Raseel ‘ . Qpplicant.

1.

2

Vs

The Superintendent of Post Offices,
Nandyal Divisien; Nandyal
Kurnocl District

The Directer of Postal Services,
0/¢ the TFestmaster General.
APSR, Furnool

Sri K;MahabOQb Peefan

' The Directer mf General,

- Dept. of Pésts,

‘Sansad Ma;g, New Delhisl, .+« Respendents,

Ceunsel fer the. applicant " ¢ Mr.Krishna Devan

C@unsei fir‘thé'respondents z‘Mr.V;Bhimanna, Adq;.CGSC:

ey

THE HON'BLE SHRI R, RANGARAJAN s MEMBER (ADMN.)

THE HON'BLE SHRI' B,S.JAI PARAMESHWAR : MEMBER (JUDL.)
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ORDER

ORAL ORDER (PER HON'BLE SHRI R. RANGARAJAN i3 MEMBER (ADMN.)

Heard Mr.Krishna Devan, learned ceunsel fofﬂfhe
mpplicant and Mr.v Bhimanna, learned ceunsel for the respendents.
Netice of R-3 had already been gg:qu, [g;iled absent.
2, | The applicant while workihg.as ED Packer was called f@r
the aelection of Greup-D pest under R-l - R=3 was se;gctgd. The
applicant submits thatggéL}s junier te him in the 1n£erse senierity.
The dpplicant alse submits that number ef vacancies fer the pest
of Pestman and Greup-D has been gsggsged as en the first ef January
'“Vﬁf?-Y??F,?“d_?h’ 5 years serviqe*to be put in the ED cadre fer
lc;nsideratiin fer premetien te the pest ef Pestman is alse ceunted
;f_g.candiéate cempletes § ye?rs as en first Jqpu;ry. But in the
case of age the crucial date ef first July ef the yesr in which the
.z,ecruit_rqe_qt 1.-5: made. Hence he submits that the:letter Ne.44-31/87-Spm
-I 4gt. 28-8-90 iﬂ‘arbitrary and alse violdtive of Article 14 of the
‘Constitution of India, 1In the selection.ﬂfzfor Group-Q,R-a was
selected and he challenges the selectien ef R-3 alse in this OA,.
3. This OA-is filed fer quashing the premetienal erder eof
R=3. and alse setting aside the letter No.44 31/87-SPB-I dt.28-8-90
(Annexure Rel te the reply)
l&ssued by’ DG, Dept. ef Pests, New Delhiﬂhl#ngxﬂt: as vielative of
Article 14 ef the Censtitution ef India being d;scrimigatory in
fixing the Qifferent criteria fer determining the age fer beth
Pestman and Greup-C examinatien meant fer ED empleyees, |
4. A‘;gply-hgs-been‘filed in this OA, The respendents submit
that R-3 had net cempleted 50 years ef age as en 1-7-95 fer the
Group-D vacancies aseessed ‘as en 1 1—05 fer filling up the pest

W
whereas the applicant had crossed that age and hence hetfs net

ql}gib}q for cpnhideratiqn as per the Recruitment Rule¢ The abeve
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submissien ef the respendents is in erder. Ao~ ik, is ne deubt
that the ;pplicant had cressed the age of 50 years as en 1-7-95
fer ccnsid@rﬁtién fer vacancies ef Greup-D arisen as en 1-1-95,
The secend challenge isrfo the letter da;edlzsfgfgo which fixes
twe different dates @ne fo;;h;gkif age and gth:;.gor asgsessment
»f vacencies. The applicant submits that the age has te be ceunted
ag en first July ef evé:y year in Wh§¢h year the vacancies géiw
te be filled wheress the vacancies are assessed as en first ;u%;yvr'
»f that year, Fer Postmhn fiée years-experiean is alse coﬁnted
ms en the first January ef.every year. ‘Because there are twe
different dates ene fer age»and,énﬁthe: fer vacancies? ﬁ%e
applicant submits that it is arbitrary and vielative ef Artic;ii”
14 and 16 ef the Censtitutien.
5.  Fixatien ef age as en first July is same for all the
candidated. It is net different for different categeries. The
ﬁeedqr caézéo:y,for Pestman and Grqupgplis ED Staff and they
sheuld have cempleted the préscribéa age en the first July ef
every year in which thé]vacancies are assessed and filled. Hence
we dé net censider any vielatien ef Article 14 in this cennectien,

_ Bﬂsrﬁ' T?? appligant submits that . the vacancies are assessed
_nlaj-ss and the age is fixed en first July ef that year and hence
it Is arbitrary. wg de net see any arbitrariness in this cennectien.
There is anything wang if twe differgnt‘szaé;ﬁifixed. Prebably
the recruitment precess takes abeut 3 year and because eof that
thg'ggg is-fixed as first of July of that year theugh the vacancies

- are assessed bn.the first January of that year. Hewever if the
o Y - VIR . g
applicant fs aggrieved by th¢ﬁif"9 dates he is at liberty te
appreach thg qoncerned_authorities by submitting a representatien
fo; kEQping'thgrsame date beth fer age qualificatien as well gas
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Fer assessment ef vacancies, Wepase ne deubt i?i?ind that

1f such a representatien is made the respendents will advise
suitably. /

7. In view of the abeve, we see ne merits inthis OA,
quce'the'oa }S dismissed subject'go the ebservatien made in

para=-6 supra. Ne cests. : - -

/@gwy

(B85, JAI PARAMESHWAR) (R. RANGARAJAN)
" MEMBER™ (JUDL.) MEMBER (ADMN.) -
P Dated : The 1lth Dec, 1997, ‘??/ S
Tpictated in the Open Ceurt) Q{\ q .
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Cepy te:
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The Supsrintendent of Post Offires, Nandyal Divisian,
Nandyal, Kurneeal District,

The Dirasctor of Pestal Services,0/0 Pestmaster General,
APSR, Kurneel,

The Dirscter Genaral, Dept. of Pests,
Sansad Marg, New Dslhi,

Ona cepy te Mr.Krishna Davan,advocata.CAT,Hydarabad}

One cepy te Mr.V.Bhimanna,Addl,CGSC,CAT,Hyd arabad,
One cepy to D.R(A),GAT,Hyderabad, '

One duplicate cepy,.
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i THT CENTRAL r}HI HISTRATIVE TRIBYNAL
: HYDERARAD

THZ HLUOLE SHRI RLRAHSARAIAN @ M(A)
fo

e dONTOLT 3HRT 3.5.341 PARANCSYAR

m(3)

Dated: rlf//2/5z}

LORIER [/ JuDoHEaT

Mo /RUAV/C o,

Adwith rd and Intarim DlrQCtlDHS

AssuLd
Allguwad .
Disdosed of With Oiractions

Dismissad

JiNyissad as Uitnds ~aun
~
Cismixsed rFor Dafaylt
 OrderedReiscted _ i

Ho order oM to costs,

SRR ° II Court
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